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0A3W06 
DL 17.7.06 

Shri A K Sinha Id counsel for the appbc.rnt 
Shri Shekhar Singh, Id.. S.C. for the respotdents 
Shri R.KChoubey, Id. ASC for the responderts, UPSC 

0 

Heard the Id. counsel for the applicant. an Shri S,Sin 	
I. 

SC 
appearing for the respondents State ofBihar and its cfficers. 	I 
2. 	Issue notice to the respondents to show causewitbin four wee cs of 

the receipt of notice as to why tins application shouldadnutted 

3 	Shri Shekhai Smgh, Id SC appearing for the rpondents, St te of 

Bihar submits that so for this set,of respondents is corerned, he 's II le 

filing written statement today itself in the office Let it b 8o ified 

4: 	So for other respondents are concerned, Shri RK.(b.oubey, Id. ASC 

appears for the respondent no.4 and accepts-notice, hence esh notice need 

not be issued to him. So far the respondeitsjJnion of Indid its b± icers 

are concerned notice has been receiveU by the office of the uuor Staildikg, 

Counsel, hence notices to them need not be issued. 

5 	In so far as Respondent No 6, State of Jharkhand and ti respor lents 

at SI No 7 to 9 are concerned, requisites for issuance of not upon hem 

by registered post,with acknowledgmentbe ified within three 	avs 

6.. 	Put up before the Registrar for completion of pleadings olS 9 

[S N P N Sinha IMEAI 	 [P niha } 

nips 

F 



F.; 

18.9.2006 

Th id: coUnsel for the applicant is present. Sini S.Singh, Id. SC for 

the respondents State of Bihar is also present. WJs has ben filed on behalf 

of the respondents State of Bihar. No w.s. ha been flied ôn.hehaif of the 

'respondents.Union' of India. As drdered on 17.7.2006 requisites have 

already beei flied and notices have been issued to the: resondent no.6 to 9. 

List it on i.1L2006 for óompietion ofpleadings on.1.li.2006. 

. 

	

[B .13. Singh } 
Registrar 
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H 
Dated 2352007 

No one ait ears on behalf of the iarties. A TCSOjUEiUfl J 
1eCe1vCti from the Secretary Generat of the C A 1' Bar/ 

that ow'ina to a telecast by "India T.V.77  since mothjng. 

i,ostion to attend the iuthciat work Let the case be aiouT' 

ILL 
[Sa 	 iM nvstava 	J} 	[Shankar Prasau\ 

.1 

s. 	
j 	• 
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OA 318 of 2006 
Thur/23 .08.2007 

None for the applicants. 

Shri Sarwesh Kr. Singh, ASC for the official respondents. 

Shri J.K.Karn, counsel for the private respondents. 

JC to Shri Shekhar Singh, for State of Bihar. 

Learned counsel for the official respondent submits that w/s is 

going to be filed by tomorrow. Learned counsel for the appliCants is not 

present though learned counsels for the private respondents are present. 

This case be listed on 03 092007 for hearing on admission 

.inha 
skj. 

OA 318/2006 
Dated 3.9.2007 

Shri NiranjanKumar. Id. counsel for the applicant. 
Shri S.K.Siimh, id. ASC for the respondents. 
Shri J.K.Karn.. Id. counsel for the private respondent 
Shri S.K.Dixit, id. counsel for the private respondent 

The id. counsel for the aDpiicØ states that in a similar mater, i.e. 

OA. No. 821 of 2005 is xet/6r hearing on admission on 11.9.2007. 

therefore, this case may also)'iisted on that date. 

Shii; 3 .K,Karn, ld.,(usel for the private respondeiits states that on 

30.8.2007 he has reced suppiementaiy petition. He seeks sbme time to 

file reply t/,Chhat. 'h.e Id. counsel for the applicant states that he. will not 

7 
nrc rnp: Cflt\i'd Pt T SJ1 	 t. 	 .... 	. 

011 1 i.J.bUUi. 

fAntit Knshari IMJM 	 Sdhna Srivastava iM[JJ 



GA 318/2006 
Daed 3.9.2007 

Shri. Niranan Kumar, Id. counsel for the ppiicaflt 

Slid S.K.Sinn- Id. ASC for the respondents. 

Slid 3 .K.Kam Id. counsel for the t3rivate respondent 

Shri S.K.Dixit id. counsel for the t,rivat.e respondeiit 

The Id. counsel for the applicant states that in a siniilar mater:  i.e. 

1A. No. 821 of 2005 is fixed for heaiing on admission on 11.9.2007: 

therefore:  this case may also be listed on that date. 

*.Mn J.K.Karn, Id. counsel for the private respondents states that on 

30.8 ,20b7 he has received ppIe.entaiY petition. He seeks some time to 

ile're5iy to that. Tie. Id. counsel for the applicant states that he will not 

press the ipplement petition whin he has filed n 30.8.2W. List this 

case U11wr the same heain on 11.9.2007. 
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OA 821 of 2005 
MonI03.12.2007 	 •1 

Shri N.Kumar, counsel for the applicant. 

Shri Shekhar Siñgh, SC for State of Bihar. 

Shri Sarwesh Kr. Singh, ASC for Union of India. 
 

Shri D.Mukherjee, for State of Jharkhand. 

Shri M.P.Dixit, for private respondent. 

Shri J.K.Karn, for private respondent. 

By the last order this Tribunal had expressed desire to hear the 

learned Sr. Standing counsel about the stand of the Union of India vis-a-vis 

the Annexures-3 & 5 to the application It is submitted that owing to illness in 

family the learned Sr. Standing Counsel was out of station and hadcome back 

only today, hence could not prepare himself. 

With consent of the parties, this case be listed on 06.12.2007. 

along with OA 318 of 2006 

.TZ1.1/TI11A1 	 [PK.Sinha]/VC 
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OA 318/2006 

17. 01. 2008 

Shri A.K. Sinha, counsel for the applicants 
Shri S.K. Singh, ASC for the UOI. 
Shri M.P. Dixit, counsel for pvt. Respondent 
Shri J.K. Karn, counsel for pvt. Respondent. 

The learned counsel for the respondents UOI submits that as per 

previous query of the Tribunal2 instructions have been received, but since the 

matter is already part-heard and it would take more time if affidavit by one of the 

respondents is filed, he seeks permission of the Tribunal to file instructions as that 

haSe come. Permission is granted. 

Put up before this Bench as and when the same is available along 

with OANo. 8 1/2005 

[Amit 

srk. 

'ItINinha]/VC 



D aed 

On. the call of Bar Association, lawyers have decided to abstain from 

- 	working. 	 - 

Put up on 



0A318 of 06 

26.05.2008 
Shri A.K. Sinha, counsel for the applicants 
Shri Sarwesh Kr. Singh. ASC for UOI 
Shri Shekhar Singh. S.0 for State of Bihar 
Shri M.P. Dixit & Shri J.. Kam counsel for pvt. Respondents. 

We frnd that the verification sheet column is unsigned by the 

deponent and there is also no column regarding the names and father's name and 

which paraaphs are matter of record and which one is based on legal. advice are 

incomplete. Let the Central Government file a proper affidavit and serve copy 

thereof on all the contesting parties so as to enable them to give their version of the 

events also. List this case after six weeks along with OA 821 of 065. 

k-_va_  [S.Sri']M[J] 	 [S.Prasad]M{A} 

/cbs/ 

OA 318/06 
Dated 58.20E 

Shri MP.Dxtt, Id. counsel for the applicant 
Shri SSingh, Id. counsel for the respondents1  State of Bihar. 

The Id. counsel for the applicant submits that a week 

before he has received a supplementary written statement filed on 

behalf of the respondents, Union of India. He seeks time to seek 

instructions from the applicant. Prayer aHowed. List this case case 

under the same heading after two weeks, 

(Arnjushari ]M(A] 
	

[Sadhngastava ]14[)] 
mps. 



OA No; 318/200.6 

21.08.2008 	 . 

In view of order passed today in OA No. 821/2005 , list it on 

03.09.2008 along with OA No. 821/2005 under the same heading. 

{ Arlt*]/M[A] 	 [Sadhr1kvastava j/M[)] 

srk> l 	 . 	 . 

J 
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. 0A318/2006 

03.09.2008 
C 

Shri S. Ranjau, Id. counsel for the applicant. 
Shri S.K.Singh, Id. counsel for the Union of Indii 
Shri S.K.Dixit Id. counsel for private respondcnt. 
Shri J.K.Karn, Id. counsel for private respoàdents. 
Shri ShekbarSingh,kL counsel for the StateofBihar. 
Shri D. Mukheijee, Id. counsel for the State of Jharkhand. 

A request for adjournment has been made on behalf of Sr. 

Standing Counsel Shri AShUtOSII Ranjan Pandey on the ground that today he 

has taken over the charge of Sr; Standing Counsel,, therefore he has not 

gone through the brief. However; learned counsel Shri S.K.Singh is present 

on behalf of Union of India and submits .thaton the direction of the Court 

he has already been filed additional written statement Learned counsel on 

behalf of private respondents Shni M.P.Dixit has also filed reply to the 

additional supplenientaiy written statement. Shri M.P.DiXIt, learned counsel 

forthe private respondents is directed to serve a copy of the reply o4 

supplementaiy affidavit to Shri S.KSingh during the course of the day. Oh 

request of Sr. Standing Counsel, we have adjourned the matter. 

List this matter alongwith OA 821/05 on 19.09.2008 undede 

same heading. It is made clear that no further adjournment shall, be granted. 

pkl/ 
- 	[Sadhnaastava]M[Jj 
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0A82lof2005 
with 
OA 318 of 2006 
Tue/i 6.12.2008 

Shri S.Ranjan with Shri A.N.Jha, for the applicant [OA 821/05] 

Shri A.K.Sinha, for the applicant [OA 318/06] 

Shri A.R.Pandey, SSC for the U.O.I. [OA 821/05] 

Shri R.K.Choubey, ASC for the U.O.I. [OA 318/06] 

Shri Dhruba Mukherjee, SC for State of Jharkhand[OA 821/05] 

Shri Binod Jee Verma, SC for State of Jharkand [OA 318/06] 

Shri R.K.Choubey, ASC for the UPSC [OAs 821/05 & 318/06] 

Shri R.K.Singh with Shri M.P.Dixit & Shri S.K.Dixit, for 
respondents no. 9 & 10. [OAs 821/05 & 318/06] 
Shri J.K.Kam with Shri H.K.Kam, for respns. 11 to 16 in 
OA 821/05 and for respns. 10 to 15 in OA 318/06. 

Heard learned counsel for the parties. 

Arguments concluded. 

Orders Reserved. 

[Amit Kushari]/M[A] 	 [S.Sfiâa]/M[J] 

skj. 
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